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CENTRAL AiJMINISTRATIVE TRIBUNAL 
GUWAH1'I IJENCH 

1. 1 	O.A. / RX(. No.92 Qf .2a03. x 

DATE OF DECISION 

Smti. Aparna Paul 	 . 	 . 	.APPLIcNT(s). 

• 	,, Mr..çhna 1  . çhkia1oty & S.çhoudJiujy, 	ADVOCATE FOR THE 
APPLIcANT(S). 

- VERSUS - 

• Union of India 8 9t1ie;s 	 •REspoNuNT(s). 

• 	 tnirg cqun,seL to icV3.. ADVOCATE FOR TH' 
RESPONDENT(S). 

THE HUNIBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HPN t BLE 

1Whether  Reporters of local papers may be allowed to see 
the judgment 7 

Td be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Wether the judgment is to be circulated to the other 
Benches 7 

Jdgment cielivered by Ho t ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.92 of 2003. 

Date of Order : This the 5th Day of June, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Smti.Aparna Paul 
W/o Sri Arun Bikash Paul 
Presently residing in the house of Sri R.R.Dey 
Ramkrishna Mission Road, Udaipur 
Birubari Lane No.4, P.O:- Gopinath Nagar 
Guwahati-781016, District:- Kamrup. 	. . . Applicant. 

By Advocates Mr.M.Chanda, G.N.Chakraborty & S..Choudhury. 

- Versus - 

The Union of India 
Represented by the Secretary to 
the Government of India 
Department of Education 
New Delhi - 110 001. 

The Joint Commissioner (Administration) 
Kendriya Vidyalaya Sangathan 

18, Institutional Area, Sahid Jeet Singh Marg 
New Delhi-hO 016. 

The Education Officer 
Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Sahid Jeet Singh Marg 
New Delhi - 110 016. 

The Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Maligaon, Guwahati - 781 011. 

The Principal 
Kendriya Vidyalaya, Khanapara 
Guwahati - 781 022. 

Smti. S.Ghoshm Music Teacher 
Kendriya Vidyalaya, Khanapara 
Guwahati - 781 022. 	 . . . Respondents. 

By MR.M.K.Mazumdar, Standing counsel for KVS. 

, T T 

CHOWDHURY J.(V.C.): 

The applicant was working under the respondents as 

Music Teacher. She was first appointed as such under the 

respondents in the year 1988 and was posted at Kendriya 

Vidyalaya (for short, Ky), Passighat in Arunachal Pradesh. 

The applicant continued to work at Passighat till 8.11.1993. 

She was thereafter transferred from N.E.Region to K.V.no.2, 

Binaguri in the district of Jalpaiguri, West Bengal. It may 

Contd./2 
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be stated herein that KV.No.2, Binaguri, district:-

Jalpaiguri was in the N.E.Region till 1994 and thereafter 
with 

Jalpaiguri was combinéd/the Kolkata Regior' . The 	husband 

of the applicant was also working under the State Government 

H of Assam at Guwahati. The applicant made application for 

her posting at Guwahati in the light of the policy of spouse 

posting. From 24.11.1993 the applicant was posted at K.V. 

No.2, Binaguri and according to the applicant, her prayer 

for choice posting at Guwahati remained unattended. However, 

at long last her request was attended and vide order dated 

31.3.2003 she was transferred from KV No.2, Binaguri to Ky, 

Khanapara as Music Teacher. Accordigly, the applicant joined 

the post at Khanapara and shifted hereseif from Jalpaiguri 

with her two children. While the applicant was working as 

such she was served with the impugned order dated 25.4.2003 

cancelling the earlier transfer order from KV No.2, Binaguri 

to Khanapara and by impugned order dated 29.4.2003 she was 

relieved from the post and directed her to report back to 

former Vidyalaya Binaguri. Hence this application assailing 

the legitimacy of the order of cancellation. The applicant 

in the application contended that the order is parse 

arbitrary and discriminatory. According to the applicant, 

she was not treated fairly and despite the policy of spouse 

posting her case was not considered in the light of the 

H  policy decisions. It was contended that the applicant served 

for five years of service in Passighat, Arunachal Pradesh 

and thereafter in West Bengal at the Kolkata Region. As per 

the policy dicisions she was entitled for her posting at 

Guwahati in the light of the policy decisions. 

2. 	The respondents contested the case of the applicant 

and asserted that the cancellation order was made lawfully. 

The respondents did not dispute that the applicant was away 

from her husband since 15 years and she was applying all 

along for posting in the place where her husband was 

working. In the written statement the respondents stated 

Contd./3 
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that in issuing the transfer order to the employee the 

authority entertained the requests of other applicants 

also. According to the respondents, there were five 

employee working at different stations who made requests to 

the station 227 i.e. Guwahati. The authority ought not to 

have transferred out the applicant from Binaguri to 

Guwahati when other candidates were awaiting for posting at 

Guwahati. The order was passed erroneously and thereafter 

the same was rectified by the order dated 25.4.2003. 

I have heard Mr.M.Chanda, learned counsel for the 

applicant and also Mr.M.K.Mazumdar, learned Standing 

counsel for the KVS. In course of hearing the parties were 

advised for resolving the issue and for that purpose 

Mr.M.K.Mazumdar was also requested to get instructions on 

the matter from the department for resolving the situation. 

Admittedly, by order dated 31.3.2003 the applicant 

was transferred from KV No.2, Binaguri to Ky, Khanapara, 

Guwahati. Consequently the applicant joined at Guwahati. 

The impugned order dated 29.4.2003 naturally runs counter 

to her legitimate expectation. 

H 	5. 	Considering the facts and circumstances of the 

H case I am of he opinion that ends of justice will be met, 

if a direction is issued to the applicant to make an 

appropriate representation before the Commissioner, KVS who 

can take care of the situation. Accordingly, the applicant 

is directed to submit a fresh representation before the 

aforesaid authority narrating all her grievances within a 

period of fifteen days from the date of receipt of the 

order. If such representation is made by the applicant 

within the aforesaid period, it is expected that the 

Commissioner, KVS who heads the Sangathan will look into 

the grievances of the applicant in the light of the policy 

decision on spouse posting and pass an appropriate order as 

expeditiously as possible what he considers to be just and 
preferably 

fair/within a period of three months from the receipt of 

Contd./4 
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the representation. In the meantime, the interim order 

dated 2.5.2003 passed by this Tribunal shall continue to 

operate till the disposal of the representation. 

Subject to the observations made above, the 

application stands disposed of. 

There shall, however, be no order as to costs. 

D.N..CHOWDHURY 
VICE CHAIRMAN 

bb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

T:itic of the case 
	

O.A.No. 	/2003 

Smti Aparna Paul 
	

Applicant. 

- Versus- 

Union of India & Others 	 Respondents. 

INDEX 
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11 
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IN THE CEN?L ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 	/2003 

APARNA PAUL 
APPLICANT 

- VERSUS - 

UMON OF INDiA & OTHERS 
RESPONDENTS 

S Y N OP S I S 

19.01.1988 -  Applicant having been appointed as Music Teacher, had joined at Ky, 
Passighat. 

- 	 Applicant represented for choice station posting at Guwahati since her 
husband being an employee of the State of Assam, was posted at 
Guwahati. 

2411. 1993- Applicant's case for choice posting could not be considered for want of 
vacancy and as such, she having been transfen'ed from Passighat, had 
joined at KV No. 2, Binaguri in the District of New Jaipaiguri (West 
Bengal). 

31103.2003- Applicant's ease for choice posting was considered by the respondent no. 
2 and she was posted at KV, Khanapara, vice the respondent no. 6 
displaced. 

Annexure-i. Page-12. 
0704.2003- Applicant had joined at Ky, Khanapara. 

25,04.2003- The respondent no. 3 passed impugned order and canceled the transfer 
• 	order dated 31.03.2003 issued in respect of the Applicant and the 
• 	respondent no. 6. 

AnnexLre -2. Pae-13. 

21.04.2003 -  Applicant received the Impugned Order along with the Relieving Order. 

Annexure-3, Page- i 4. 

30104.2003- Applicant submitted representation to the respondent no. 4 against the 
impugned order. 	

An_nexure-4. Pages- 1546. 

4  Vxf~ &~ 



CONTENTIONS OF THE APPLICANT 

	

1. 	The impugned order dated 25.04.2003 has been issued without any valid 

reason and with a view to cause undue favour to the respondents no. 6. 

The impugned order dated 25.04.2003 is against the existing transfer 

guidelines professed by the respondents. 

The impugned order dated 25.04.2003 and the consequential relieving order 

are punitive in nature. 

	

4. 	The impugned order dated 25.04.2003 is against the OM dated 12.06.1997 

issued by the Govt. of India. 

RELIEF (S) SOUGHT FOR 

	

1. 	The impugned order dated 25.04..03 and the consequential relieving order 

dated 29.04.03 be set aside and quashed. 

* *** * * *** ** ** * 

Contd...... 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 9 22003 

BETWEEN 

Smti. Apama Paul, wife of Sri Arun Bikash Paul. 

Prsent1y residing in the house of Sri R. R. Dey, 

Ramkiishna Mission Road, Udaipur, 

Biruhari Lane No. 4, P.O. Gopinath Nagar 

Guwahati - 781016, District - Kamrup (Assam) 
........Apilicant. 

-AND- 

The Union of India, 

Represented by the Secretary to the Government of India, 

Department of Education, New Delhi-i 10001 

The Joint Commissioner (Admn.), Kendriya Vidyalaya Sangathan 

18, Institutional Area, Sahid Jeet Singh Marg 

New Delhi-i 10016. 

The Education Officet', 

Kendriya Vidyalaya, Sangathan 

18, Institutional Area, Sahid Jeet Singh Marg 

New Dethi-iiOOi6. 

The Assistant Commissioner 

Kendriya Vidyalaya, Sangathan 

Maligaon, Guwahati -781011. 

The Principal. 

Kendriya Vidyaiaya, Khanapara. 

Guwahati - 781022. 
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6. 	Smti. S. Ghosh, Music Teacher. 

Kendriya Vidyalaya, Khanapara. 

Guwahati - 781022. 

Respondents. 

DETAILS OF THE APPLICATION 

Particulars of Order against which this application is made. 

This application is made against the impugned order bearing no. F. NO. 3-1 (D) 

(MSC/YOGA)/2003/KVS (Estt. ifi) dated 25.04.03 issued by the respondent no. 3 

canceling the transfer order bearing no. F. NO. 3-1 (D) (MSCIMUST)/2003IKVS 

(Estt. ffl) dated 3 1.03.03 issued by the respondent no. 2 in respect of the applicant 

whereby the applicant has been transferred from KV No. 2, Binaguri to Ky, 

Khanapara on request. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation. 

Ilie applicant further declares that this application is filed within the limitation 

prescribed under section 21 of the Administrative Tribunals Act, 1985. 

Facts of the case. 

4.1 	That the applicant is a citizen of India and is a resident of the address given in the 

cause title and as such she is entitled to all the rights, protections and privileges as 

guaranteed under the Constitution of India. 

4.2 	That the applicant is a Music Teacher working under the respondents. She was 

initially appointed as a Music Teacher under the respondents in the year 1988 and 

was given posting at Kendriya Vidyalaya (for short, Ky), Passighat in Arunachal _ S 
Pradesh. 

'qr"" /,,CXj 
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4.3 	That the husband of the applicant is a government employee and he has been 

working under the Slate of Assam being posted at Guwahati since 1975. 

Nevertheless, the applicant had accepted the offer of appointment issued by the 

respondents and joined at KV, Passighat where she had worked with efict from 

19.01.198to08.11.1993. 

4.4 	That while the applicant was working at Passighat, she had approached the 

respondent authorities in a number of occasion seeking her posting at Guwahati so 

that she could join her husband. It may be stated that her husband being a State 

Govt. employee could not go out of the State of Assam and as such the applicant 

sought her transfer. However, due to non-availability of vacancy at appropriate 

stage, the rcspondcnts could not consider the case of the applicant and as such she 

could not be accommodated at Guwahati, but, the respondents had transferred her 

from KV, Passighat and posted her at KV No. 2, Binaguri in the district of 

Jalpaiguri (West Bengal). 

4. 	That the applicant carried out the said order of transfer and had joined at KV No. 

2, Binaguri on 24.11.1993 and worked there continuously for about a period of 10 

(ten) years; till her case for transfer on request was considered by the respondent 

no. 2 and she being found at serial no. 1 in the priority list for request transfer, 

was transferred by the respondent no. 2 vide the transfer order bearing no. F NO. 

3-1 (D) (MSC/MUST)/2003/KVS (Estt. ifi) dated 31.03.03. By the said order of 

transfcr, the applicant was transferred to her present place of posting at KV, 

Klianapara. Be stated that although the applicant was serving at KV No. 2 

Binaguri, the transfer order and the subsequent order of its cancellation had 

mentioned her place of previous posting at KV No. 1, Binaguri, 

4.5 	That the applicant states that the respondents had considered her case for request 

transfer and thereafter, the respondent no. 2, by an order issued under no. F. NO. 

3-1 (D) (MscrrvrusT)/2003/Kvs (Estt. llI) dated 3 1.03.03 had transferred the 

applicant at KV, Khanapara and the respondent no. 6 was posted at KV No. 2, 

Binaguri. 

4 frFo'J 
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A copy of the transfer order dated 3 1.03.2003 is annexed herewith as 

Anntxure - 1. 

That the consequently, on 05.04.2003, the applicant was relieved from KV No. 2, 

Binaguri and she had joined at KV, Khanapara on 07.04.2003. be stated that 

transfer order was issued in terms of clause 10 (1) & (3) of the transfer guidelines 

read with clause 10 (2) of the guidelines dated 08.01.2003. 

	

8 
	

That the applicant states that her case for request transfer was duly considered by 

the respondent no. 2 under the Spouse Scheme of the existing transfer guidelines 

qf the respondents. It is stated that the applicant has been continuously pressing 

for her transfer to Guwahati on request so as to join her husband who is working 

at Guwahati and she got the opportunity after a lapse of a period of 15 (fifteen) 

years. The applicant is not in possession of the transfer guidelines at this moment 

and since this application is filed in a hurry, she is unable to annex the same with 

it. As such, she craves leave of this Hon'ble Tribunal to produce the same at the 

time of hearing. 

	

PA 
	

That the applicant states that she is having two children who are rading at Class- 

XI and LX respectively. It is stated that consequent to her transfer to KV, 

Khanapara she had shifted from Jalpaiguri with stock and barrel and got her 

children admitted at KV, Khanapara on 24.04.2003. 

4. ilo That while the applicant has just worked for about 18 days at Ky, Khanapara, 

surprisingly the respondent no. 3 has issued an order dated 2.04.2003 and 

thereby cancelled the transfer order dated 31.03.2003. In the result the applicant 

now has been made to join at KV No. 2, Binaguri, her previous place of posting. 

The said order of the respondent no. 3 is devoid of any valid reason and the same 

has been seived upon the applicant on 29.04.2003 in the afternoon by the 

respondent no. 5 along with an order issued by him arbitrarily relieving her of the 

duty. 

Copies of the impugned order dated 25,04.2003 and the relieving order 

dated 29.04.2003 are annexed herewith as Annexure - 2 & 3 respectively. 

Ap° 	FCVLJ 
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4.11 That the applicant was quite shocked and surprise at such whimsical action of the 

respondent no. 3 and as such, she has submitted a representation against the same 

on 30.04.2003 to the respondent no. 4. The said representation of the applicant 

has not received any positive response tifi tiling of this application. 

A copy of the said representation dated 30.04.2003 is annexed herewith as 

Annexure - 4. 

4.12 That the applicant states that Kendriya Vidyalaya Sangathan is an autonomous 

VA organization under the Government of India, Ministry of Human Resources and 

as such, it is bound to implement all the welfare schemes of the Government of 

India regarding posting of husband and wife in same station. In this connection, it 

is stated that the Government of India, Ministry of Personnel and Training had 

issued 0. M. dated 12.6.1997 providing that where both husband and wife are 

employed under the Government, they be invariably be posted in the same station 

where the post exists in the appropriate level and especially when the children of 

such employee is below 10 years of age. In the instant case, the applicant is 

having two infants aged 5 (five) years and 3 (three) years respectively. It would 

be extremely difficult on the part of the applicant's wife who is also an employee 

of the Govt. of Assam, to manage the affairs of the family in the absence of the 

applicant. 

A copy of the Memorandum dated 12.6.97 is Annexed as Annexure - 5. 

4.13 '[hat in the facts and circumstances of the case, the applicant has no other 

alternative and effective remedy but to approach this Hon'ble Tribunal and the 

remedy sought for in this application, if granted, would be just, adequate and 

complete. 

4.14 That this application is filed bonafide and in the interest of justice. 

	

5. 	Grounds for reIiefs with legaL provisions. 

	

5.1 	For that, the impugned order dated 25.04.03 is illegal and liable to be set aside. 

p,J 
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For that, the applicant having completed more the tenure period, has acquired a 

valuable right for her transfer to the place of her choice in conformity with the 

transfer and posting guidelines and accordingly was posted at KV, Khanapara. 

iJ For that, the impugned order dated 25.04.03 has been issued in complete 

disregard to the provisions laid down in the transfer and posting guidelines of the 

Sangathan and as such the same is liable to be struck down. 

For that, the impugned order has been issued with an intention to harass the 

applicant with a view to deny her bona fide claim of choice station posting in and 

around Guwaliali. 

5. 	For that, the applicant having duly exercised her option-seeking choice station 

posting since long back, and particularly, for the year 2003-2004, is entitled to be 

posted at this place of choice in terms of the transfer and posting guidelines on 

completion of fixed tenure. 

5 
	

For that, the impugned order of the respondent no. 3 is devoid of any valid reason 

and the same has the effect of unsettling the settled life of the applicant's family, 

more so, in view of the fact that the applicant has shifted with stock and barrel 

from Jalpaiguri to Guwahati following the transfer order dated 31.03.2003 and 

has settled down at (Iuwahati. 

5.7 
	

For that, the applicant had acquired a valuable legal right in terms of the 0. M. 

dated 12.6.1997 issued by the Government of India, Ministry of Personnel and 

Training, for consideration of her case either in the same station where her 

husband is working or in a. place nearby and the same was duly considered by the 

respondent no. 2, but the impugned unreasonable and arbitrary order of the 

respondent no. 3 has the effect of putting the applicant back to square one. 

5 
	

For that, the impugned order has been passed in order to cause undue favour the 

respondent no. 6 who has completed more than five years stay at Ky, Khanapara, 

and as such, was rightly displaced by the respondent no. 2 in terms of the transfer 

guidelines in order to consider choice posting of the applicant.. 

)~~ "'.' pa-j 
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For that, non-consideration of his transfer to choice station is not only in violation 

of the professed policy of the KVS but also in violation of Article 14 and 16 of 

the Constitution of India and devoid of principles of natural justice. 

For that, in any view of the matter, the impugned order dated 25.04.2003 and the 

relieving order dated 29.04.2003 are bad in law and therefore liable to he set aside 

and quashed. 

Details of remedies exhausted. 

That the applicant further declares that he has no other alternative and other 

efficacious remedy than to tile this application. Representation through proper 

channel were submitted by him but the respondents have not taken any favourable 

action. 

Matters not previously filed or pending with any other court. 

The applicant further declares that he had not previously filed any application., 

Writ Petition or Suit regarding the matter in respect of which this application has 

been made before any court or any other authority or any other Bench of the 

Tribunal nor any such application, Writ Petition or Suit is pending before any of 

them. 

Relief(s) sought for: 

LTnder the facts and circumstances stated above, the applicant prays for the 

following relief(s): 

That the applicant be declared entitled to continue at Ky, Khanapara in 

conformity with the transfer order dated 31.03.2003 and in terms of the existing 

transfer guidelines and the impugned order dated 25.04.03 as well as the 

consequential relieving order dated 29.04.2003 be set aside and quashed. 

Costs of the application. 

8.1 	Any other relief(s) to which the applicant is entitled to, as the Hon'ble Tribunal 

may deem fit and proper. 

ki. 

It 

17. 

8. 

U 
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9. 	Interim order prayed for: 

During subsistence of this application, the applicant prays for the following 

relief:- 

	

9.1 	That the respondents he restrained from giving effect to the impugned order dated 

25.04.03 as well as the consequential relieving order dated 29.04.2003 and/or be 

restrained from disturbing the applicant from his present place of posting i.e. 

Kendriya Vidyalaya, Khanapara, till disposal of this application. 

..................................... 

This application is filed through Advocate. 

11. 	Particulars of the I.P.O. 

 I.P.O. No. 

 Date of issue 

 Issued from 

 Payable at 

12. 	List of enclosures. 

As stated in the index. 

7G607910 

07.04.2003 

G.P.O., Guwahati. 

G.P.O., Guwahati. 

hrW"^-O- 
potluj 
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VERIFICATION 

1, Smti Aparna Paul, Wife of Sri Arun Bikash Paul, presently residing in the 

house of Sri R. R. Dey, Ramkrishna Mission Road, Udaipur, Birubari Lane 

No. 4, P.O. Gopinath Nagar, Guwahati - 781016, District - Kamrup 

(Assam), aged about 43 years, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

mateta1 fact. 

And I sign this verification on this the 1 st day of May 2003. 

Ar 



KENDRIVA VIDYALAYA SANGATHAN 
18 	INSTiTUTIONAL AREA 
SHAHEED JEET SINGH MARC 
NEW DELHI - 	110 016 

F.3-1 	(D) (MSC/MUSU/2003/KvS(Estt.iII) Date 	31/03/2003 
TRANSFER ORDER 

In 	tt'ns 	of 	clause 	10(1) 	& 	(3) 	of 	the 	transfer guidelines 	which 	i 	ter_aliar(PrOVideS 	to 
create a vacancy so as to acconmodate the 	 persons 	who are 	figur ing 	in 	Pt' iority 

list 	hr 	as 	per 	their 	priority 	position 	transfer of 	the foUowlngr fis 	hereby. 

ordet'ed on requestf 	in 	 enployeos.gelting displacd out of 

Notional 	zone have been adjid against the vacancy within the Notional 	Z6ne subject 

to 	its 	availability. 	Otherwise the seniornost .le teacher in the Not ional/ Zone 

has 	beendisp1aced Pout of Not i nlZone to restrict' feate employees disp/acoreflt 
within the Notional 	Zone. 	In case both the above.:  options were not possiber 	the fen-31e 

enployees have been displaced outof Notional Zone. 	This 	is as per anendfrd clause 	10(2) 

of the said guidelines circulat'dvide 1-1/2002-20031 KVS(E.tI) dated 8/1.03. 

The employees transferred, in public interest 	is entitled for all transfer benefits 	as 

per KVSlRules. 	The transfers are with effect from .  114/2003. 

POST 	MSC 	SUBJECT I MUST . 	. 

PND 	EMPLOYEE-NAME 	 <L_ TRANSFERRED --------------- ----- 	Female Natut 
RNo. 	UANISSN 	 SEX 	 FROM -------> <------ - TOJ ------> Disp. 	of 

KY -STN 	RON 	NZ KY 	SIN 	IRON 	NZ 	I - i 	trans -c 

f 	Y/N 	for 

(1) 	.. 	(2) 	 ;*'• 	 ... 	 , 	.." 	 ..:. 	
•., 	 .  (4) 	 (5) 

LPARNAPAU- 	 -- 

 

	-------. --------- 	-0 	----- 
46 	5977 	 F 	BNN'AGURI NO.11 GU(4AHATI r 	KHANAPARA 

(BY. 	DISPLACING) 	 . 'I 
1 	S..GHOSH 	 1442 	227 	10 1238 	Jt41 	06 U/c 	10(2) 

46 	5978 	 F 	GUWAHATIr KHANAPARA BrNNAGIJRI 	NO.11 

I-------------------- 
2 	S NEERAJA 	 1476 	249 	11 1479 	251 	11 	On Req. ------------------------------------------------------- - 47 	6141 	 F 	GUNTAKAL 

(BY 	DISPLACING) 	. 
YDERABAD 	BEGUtIPET 	(AFS) 

2 	.B RANCAMANI 	 1479 	251 	. 	11 
I 

147 	249 . 	Ii 	U/c 	10(2) 

47 	6142 	 F 	HYDERABADr BEGUMPET (AFS) 'GUNTAKAL 

- 	3 	RAJESH .SRIVASTAVA 	 1357 	196 	08 

	

48 	6143 	. 	 H 	LANSDOWNE 	 . 
168 	369 	15 	On Req. 

// 	IKANPUR CANIT 
(DY 	DISPLAc.ING)  

3 	.SUSHMA DAJPAI 	 1678 	369 	15 175 	307 	13 U/c 	10(2) 

48 	6144 	 F 	KAt4PUR CANTT DEOL T 	(C 1SF) 

NZ=Notional Zone 	 I 
ft 	(.... 

DS-'(RiEUTI0N 	 . 	 COMMISSIONER (Adnn. 
The I nd Iv I. dua I concerned . 	 I 
The Principal concerned with the direct ion to ro'l level the oployee i'ed i stsly. 
They a'a a 	directed to mt mate this off ce/ P0 cotcerned about ,'el. ieving/ 
jOLfl inq of the orp loyce . 
Ass tt . Co 	is s ionet' , KVS P0 concerned for inforrtt in and necessary act on 
Audit ad Accounts officer of the Peg ion concot'ned fr neces sm'y act io. 
General Secretar lea of the recognised assoc iat2ons o KVS. 
Office Copy. 	

/ 

I 	/ 

\ 	) 
05 
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HCV 1  

(3rarrs: "K EVISA'C' Ihone: 2685857() 
FJX NO.O11-6514l79 

\L.Ai'i-AN 
I 	 ... 

rhi/ 
NT1'i\' IVI7T 111 1 1 fC1 - 

17.No.3_1(JD)(MSC/YOGA)!2003 — I\S(Et.11l) 

TRANSFER CANCELLATION ORDER 

Sn. Arpana PauL Music teachi. K,' No.1 13inawd. was Ira sicncd on 

	

¼%4'_,,1tA JtJ 	tJ/fll 	 *115.1 	L.SJI(II1*5SI1 	 (Si 	 (J 	l.tl.j)IIi5./JJJ 	 tjii.,iJIIIL..).'J15/)h'. 

cic 	h'r 

 

KVT,.Jlml;)'vr;I In 	 Linnauii 	dc this office iransfcr 	di 

nt LCfl nunher dated 31.3.2003. 

i.1) 1?11Sf 	ordi°cd in resi :J 01 :nt. Arnana Paul. T\.!usic teacher and Sh . Smt 

	

iu 	cacher 	 ;uiiod.. 

This issues with tile approval of competent auEhor1v. 

Jo3. 
(I\.S.CUA.T HAN) 

1.1 I(:-I.i;I 	)iFir 

Co to: 

concerned. 
The Principal. KV concerned. 
Th A3stt.Comissioner, KVS(RO) erned. 

(Iivarct file. 



4f _ 

_____ 	

corn 
T-RITT1TT, cItEt7S1 022 	 kvkghy@sancharnetin . 	

website : www.kvsangathan.otg 

KENDRWA VIDYALAYA 
KHANAPARA G:UWAHAT1781 022 (ASSAM) 

Date.  

(ELIEVING ORDER 

With reference to KVS(HQ) letter Ne0F.3-1(D)/(LvISC/YOGA) 

2003 KVS(Estt-III) date 25.4423 the transfe, order of Smt, 

Arpana Paul,Muslc Teacher,K.V. No°i,Binaguri to K,V Ithana?ara 

• 	stdscnce].le 	. 

Mrs Araná ?aul D Musjc Teacher,K.V.Khnapara is hereby 

rel1eved.Gn290@4.23(Aftern) to report back to her frier 
Viyaiaya,Kv 0  No.1,Binaguri, 

4 

Arparii?aül 	. 	 . 	. 
Music T.eacher,K0V.Khanapara 	 . . 

(J. Daasu) 
- 	

7 	

. Pr1ncial 
Copy te:'. 

Vfdyalaya 
The EucationOfficer,KVS(HQ) 	. 	aparaGu*t-Z 
18Iristituti@nalArea 1 New Deihi-16 
The Joint Co1missioner,KVS(HQ),New De]ii-16 

(3):The Principal,K.V..Binagurj,No..I 	. 

The Asstt, Coissioñer,KVS(Gr() ,Maligaen,Guwahati-12 
Guard File. 

	

	 1 

Principal 

rc bc 

0 



•,' To 
• The Assistant Cor 

"P 	"• '4f 
:'Kcndriyaiclyala 
• ::1hgo 	 fV. 

Dated Guahati the 30th April 2003 
'4 JJ.(  

- 	

l 	

V 	 j 	 P • • 	
Sub: Representation against cancellation of my .. 

Most respectfully & with humble submission I would liL.e to submit the following factsforfavour of your,  kind & sympathetic consideration of your cancellation of transfer Yorder vide no; F.No. 3-I(D)(MSCYOGAY2O03KVQft dated 25.04.2003, 
That sir,  

I was transferred td KVS ,Khanapara,Guwahatj vide your order no.F.3-1(D) 
• ( Sd 	ST/2oo3/Kvs(luffl)4ted 31.03.2003 and accordingly joined hereon 07th 

	

April 2003. 	 .: 

On 29th April2003 again,i have been issued another order cancelling my transfer order 
'idc the aforesaid letter no. and accordingly immediately I have been relieved from 

Khanapara ,Guwahatj' 

It was although veiy surprising but also shocking due to the f6flowing facts.That sir, 

i) I have joined in this Sangathan on 19th January 1988 and was posted at Ky, 
Pasighat ,Arunaha1 Pradesh which is in extreme corner of India. and was there with my 
small children for almost 6 years. 

2) On 08th November 1993 I was again tranferred to KV No. ll,Binnagurj Cant,West 
Bengal - 

although since 15 years last r have been requesting for my transfer to Ciuwahati as my 
husband who is an employee of Govt. of Assam and have been staying here alone since 
1988 and there is no scope of his transfer but it did not ycild any fruitful result so long and 
as a result I was deprieved of from many duties & rights .Further, during 1996 I had 
undergone a major gynea operation which although, needs constant care from him but due 
to my posting I have been ,not only deprieved of due care, but also developed few more 
other irepairable physical problems. Having been received of your consideration I felt so 
happy that I can atieast undergo better treatment of my ailments but this cancellation of my 
transfer put me in both physical & mental constraints. 

contd to page 2 

-'-p % 

cJ 

0 ,  

.4 
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Page no.2 

• 	 Morewer, spending so much of my money I have. shiefied my baages from Binnaguii 
&idgam if lam t goback it would involve anpther few thousand of rupees In respect 
of my bhUdien ,they have been admitted here and kept under the supervision of their father 
and now if at this juncture they are to be shiefled again ,it may spoil their earner as well 

. mental stability & that may be a major irrepairable loss to their future earner it is 
pártinent to mention here that they two ar reding in class XI & IX. 

Under the circumstances 	 your goodseif to be kind 
enough to allow me to stay in any school in Güwiihati by cancelling the aforesaid 
cancellation order so that I can serve to the best satisfaction of all & for that ,I shall remain 

• 	 cvcr gratcfiulto 	 j ,. 	. 
•' 	 . 

• 	 -.•• 	

.r 	 . 	 . 	 . 	 • 	 :4 	 •- 	 . 	 . 

• 	.•, 
(Aparna Paul) 	 •"'" 
Music Táacher • 	- 	•• 	•- .... 

• 	 Address: do Gaurbhawan 
Kahilipara Colony , 	.. •• • 
P.O. BONOVANAGAR 
GUwahati-71018 
Phone :0361- 2471202/2471859 PP I  • • 

	

• 	 • 	- 
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Annexure-5 

No. 28034!2197-Estt. (A) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
(Department of Personnel & Training) 

New Delhi, the 12th  June 1997 

OFFICE MEMORANDUM 

Sub: Posling of husband and wife at the same Station. 

The undersigned is directed to say that on the subject mentioned above, Government has 
issued detailed guidelines vide 0. M. No. 2803417186-Estt.(A) dated 3.4.1986. The Fifth Central 
Pay Commission has now recommended that not only the existing instructions regarding the need 
to post husband and wife at the same station need to be reiterated, it has also recommended that 
the scope of these instructions should be widened to include the provision that where posts at the 
appropriate level exist in the organization at the same station, the husband and wife may 
invariably be posted together in order to enable them to lead a normal family life and look after 
the welfare of the children, especially till the children are 10 years of age. 

The Government, after considering the matter, has decided to accept this 
recommendation of the Fifth Central Pay Commission. Accordingly, it is reiterated that all 
Ministries/Departments should strictly adhere to the guidelines laid down in 0. M. No. 
28034/7186-h stt. (A) Dated 3.4.86 while deciding on the requests for posting of husband and wife 
at the same station and should ensure that such posting is invariably done, especially till their 
children are 10 years of age, if posts at the appropriate level exist in the organization at the same 
station and if no administrative problems are expected to result as a consequence. 

. 	It is further clarified that even cases where only the wife is a government servant, the 
concession elaborated in para 2 of this 0. M. would be admissible to the government servant. 

These instructions would be applicable only to posts within the same department and 
not apply on appointment under the Central Staffing Scheme. 

A copy of this Department's OM No. 28034/7/86-Estt. (A) Dated 3.4.86 is enclosed for 
ready reference and guidance. 

Hindi version of the OM is enclosed. 
Sd!- Illegible 

(Harinder Singh) 
Joint Secretary to the Govt. of India 

Tel. No. 301 1276 

To 

All Ministries/Departments of the Government of India. 

Department of Women & Child Development. 

The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO, New Delhi. 
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Is7;L5P11 Q1W 
IN THE 

GUWAHATI BENCH 

0 .A. No . 92/20 03 

Shri Arpana Paul 

 -Vs -  - 

Union of India & Others. 

-1 

E TRIBUNAL 

lv)  

In the matter of:- 

Written statement filed by the Respondents 

and 

In the Matter of 

The Assistant Commissioner 

Kendriya Vidyalaya Sangathan 

Guwahati Region, Maligaon, Guwahati-il. 

Deponent. 

The humble written statement of the respondents are as 

follows: 

That, the respondents state that in the 

Original Application he has been made party alongwith other 
a 

Official respondents and one Private respondent is also 

being made party. The respondents has gone through the 

contents of the Application and have communicated the same 

to the Head Quarter for para comment. The answering is 

competent to file Written Statement on behalf of him and 

for other official respondents. 

That, the respondent states that, the 

statement and avernments made in the Original Application 

are totally denied. The statements which are not born out 

of record are denied. The respondents submit the following 

facts for perusal and consideration. 

Brief facts of the case:- 

Contd./2 



( 

: 2 : 

3.1 	 That, the applicant since joining the 

service of the Sangathan has been making request for her 

transfer and posting in Guwahat. 

	

3.2. 	 That, the respondents since introduced an 

uniform policy for its employees guiding the transfer and 

posting, has been following the guideline in normal course 

and recently, have also introduced annual transfer 

guidelines seeking choice posting from it's employees. 

	

3.3. 	 That, as the policy, the applicant also 

applied for her transfer to the choice station at Guwahati 

which is being numbered as Station 227. 

	

3.4. 	 That, as per the policy, other employees 

also made requests for transferrring to their choice 

j . station. Accordingly, on sorting the requests which is 
f found that there are five employees of different stations 

who made requests to the station 227 i.e.Guwahati. 

	

3.5. 	 That, in the Guwahati Station, there appears 

\ 

	

	 vacant which could be filled up entertaining the 

annunal request on priority basis. 

	

3.6. 	 That, while issuing transfer orders to the 

employees entertaining their requests for the station 227 

an additional posting was made to K.V., Bajhar entertaining 
I 

the employee who ranked as Sl.No.1 in the priority list 

No.11 and for that wrong additional posting the transfer 

orders were cancelled which were reissued and thereby the 

wrong was corrected and the present applicant could not be 

retained in the Station for her 

	

3.7. 	 That, respondents denies the action to be 

mala fide or without following the transfer guideline nor 

any illegal favour extended as alleged by the applicant. 

	

3.8. 	 That, the respondents have cancelled the 

earlier order and issued fresh transfer order in the 

administrative exigencies. 



: 3 : 

3.9. 	 That the action of the respondents is for 

managing the internal administration for smooth functioning 

and the orders are made in public interest. 

3.10. 	 That, the applicant approached this Hon'ble 

Tribunal without accepting the truth, the exigency and 

without making any alternative approach since it is made 

known to all whoever had applied, via wave site, their 

respective status/rank in the priority list, the whole 

matter is prematured and liable to be dismissed. 

That, the respondents submits that the para 

comments since not been received from the Head Quarter a 

detailed reply could not be submitted at this stage and the 

respondents crave leave of this Hon'ble Tribunal to submit 

additional Written statement, if need be. 

That, 	the 	respondents 	submit 	that, 

considering the above circumstances stated above, it is 

prayed to dismiss the O.A. and vacate the stay order 

passed for the ends of justice. 

\i:ie 	ca'9' 



?4 

VERIFICATION 

I, Sunder Singh Sehrawat., 5/0 Shri Harish 
Chander, Age about 52 years, presently working as 

the Assistant Commissioner, Kendriya Vidyalaya 
Sangathan, Guwahati. Region, Maligaon, Guwahati-12 

do hereby verify that the statement made in 
paragraphs i,2, 3.7, 	are true to my knowledge and 

those made in paragraphs3.i,3.3.8 are based on records. 

And I sign this verification on this the -1R 
day of003 at Guwa ha t i. 

Place : Guwahatl. 

O 
DEIONENT 
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KENDYAVWYALAYASAtGATHAN 	li 

E1°T f 	 Phor 

I 	

Reoiti'i crp 	 1 elr' Iax 	?S / U fl 

flPT7T a/ ' 	 (U\ ahi i 71 012 
4 flftraflarpsvnr-cp , ....c,,,. 	 IliflWl.1!-' 	 tfftJ 	 £ ½$ 	 r 	 r 	 III 

No.F.: 15-3/2003-KVS((!)/. 	- ç 	 Dated: O-5.-2003 

To 	 SFED cOST 
Ms. P. Devasena 	 - 
Education Offic--, - 
Kendriya Vidyabya Sangthn(}-fqrs.), 
New Delhi — 11( 016. 

Subject : OA No. 92/20o3 Sit. 	a 	l 	sic eacher .  

Madam, 

In continuation of this office letter of even number 
dated 5-5--2003 (copy enclosed) I am to inform you that the short 
information and Vakalatnama as received from Kendriya VIdyalaya 
Sangathan(L&c) y Fax dtd 7-5-2003 9  has been handed over to 
Shri S.C. Biswa, KVS Mvocatzfor defending the above case listed 
on 12-5-2003. 

In this connection, KVS, Advocate has asked to provide 
the priority positions of the following Music Teachers effected In 
this regard By Fax/Spaed Post. 

01 • Mrs. J. Choudhury 	zpur No.1 to lIT, Guwahati and 
- modified 	Khanapara. 

Mrs. Marashi Devi. — Missamarl to Tezpur No.1 and Cancelled. 

Mrs. S. Ghosh -flXhanapara to Binnaguri-IX and modified to 
Teipur No.1 

, 04. Sh.Dhireshar DasL No.I,Itanagar to Borjhar and to modified 
/ 	 lIT, C3uwahati. 

0. Mrs. Aparna Paul — Binnaguri-Il to Khanapara and Cancelled. 

- Yours faithfully, 

( S. S. SEHRAWAT ) 
ASS ISTANT COMM ISS lONER 

Copy to :- 

The Education Officer(L&C), Kendiiya Vidyalaya 
Sangathan(Hqrs.), New Delhi for information and 
similar action please. 

I .  

ASS ISTANT COMMISSIONER 
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GTiflS; 'KEVISANG" 
www.kvaangaIjtorg 

I 
Qv 

A53ititC 
KcndriyaV 
Rcgona1 Q 
(iuwhti 

Subjc:- 

Jfr 

rlYA VVAUYA UNCA 

- 	
EsWI/S#ci1g 

VS(ESTT.ffl) 

swkmh pjl  

No.2/' 03, Srnt. ApaniaPu!. Mus ic Tche 

411 P01 

Aw 
: 26K58570 

NO.:011-6514179 

DATED* 1 

I wn tojer to Vow IctterNo. l-3;x4vs(QR JJ O.flc.(x)3 on tht ubjcc ccd above Bnd to sunit priorit :son oth following Mu.sic Teac!rs 	J.sird. 

1 
,? 
£'V. 

V17 

. P1.1/ Cj 	Sjn Pnark 
hiS 	 TM 	TT 

I 

I m? 3 (hnndhnry 2. 

 

0I1w4h,  

No.1Tc,ur 
2 ManMh [)eviJ\; 

Nc 1 Msmir 
i 3 . 

I 
Irinsfened toNo I 

I 
1- Tc'-p.ir IrpirTqp i 
I 	Jagi Road Räad. Dlprt4 cancclhd 
2— 
-Nnuon 

Ncugon 

3 mt TTirrcdtoNo.j 
KJwzair Binun but 

lhRn5vc8r niodifjedtnNo.1 

.4 
Stay ii) Tczpur on dthplacc. 

KVNo!Ili,anagar 
-TUWiflH(I 	fL-j !.yUW(rnflU 

-Iu K\'Bosjhabut 

i 	mi Aarna Paul. PL1JT <itihah, 
tjuwnJulti 
Tranfcrrcd to 

I KV Nd 2 Bmaain ador I? adoga I Khanpara and 
cncUed 

our,ii 

A 
	

y•'&. . ) (A. 	
r? ?1' A 	T f'T'V 

sl~ 	I 

'JK 	 c'411 
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.5.. 	 ..V.VS., 

J. 	

yr 
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k
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'i 
H 

'A,  
	

Grams: " 	1;AN.." 	 Phone26858570 

	

www.kvsai 	iftoT 	 FAX NO.:OI1-6514 179 S 

JL\flJ 	VU)i 1.'\YA S.NC/VI'IJAN 

]8 
 

ln.Viiwiio /7ui (tC(Z .cii ah ill ief / siIzjl: nta,x 
NF.\V IJ.i.Hi_11fluI6 

F.No.3-1(J) \ 

TRAN$FER ORDER 

fl: m.s1ër ,t Sint. Than!:! Chotdharv. Mjjc teacher. KV No.1 Tezptir rde 
to h\ 111 ruv.ahai 	ti; 	Iee 'order of even No. dated 31.3.2003 is hereH 

	

modified I( 	V Khnipar;i, (iIv haii H per her icqtc1 in prioiity list-i by dipI;u.w 
Sh..'Smt.S, !osh. Music teacher. horn KV Khanapata. Guwahati to KV No.1 'Fepur 
public inic 

	

'Liii 	ues with ih.. ar'i! ol cprn!.)clen authoiilv. 

(NI. S. C.1IAU I Ii\ H 
Education 01 1.W Ii 

. 	 . 	 . 	

V 	 5 	 - 	 5.. 	 • 

Copy to: 

1. hicil , ' tILI i1 COflCern(l. 
''incipal. KV 	(flV..S 

,.iS, 

4. 	Cilfll 1i1. 

S 	 V . ,  

(1 

1)) 

• : •.• 	Datcd:: 
L. 
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IN THE CENTRAL 

G UWHAT I BENCH . - 

IN THE MATTER OF : 

O.A.flO. 92 of 2003. 

~O 

dw . 1. 	 . .. 

ant. Aparna Paul 
. S • ?ppliCaflt 

- Versus - 

Union of India & Ors. 
. . . Respondents. 

A NND 

In the matter of : 

Rejoinder submitted by the applicant in 
reply to the written Statement submitted 
by the respondents. 

The applicant most humbly and respectfully begs to 

state as under : 

1. 	That with regard to the statements made in paragraph 

3.6, 3 .7, 3.8 and 3.9 are categorically denied and further 

beg to state that there is no nexus with the transfer and 

posting of present applicant either with Sitti jharna Choudhur 

and Sri D..Das, Music Teacher. It is submitted that vide trans. 

-fer and posting order dated 31.3 .2003 the present applicant 

was accommodated at K.V.Kharlapara in place of Sttt. S.Ghosh, 

usiC Teacher, i.e. respondent No.6 who was in turn posted 

to K.V.BiflagUx'J No.2. In the said order there is no ± 

involvement of S.nti j.Chcuc3hury, Sri D.DaS Manisha Devi as 

indicated in the documents enclosed with the written state-

merit. It is ought to be mentioned here that the applicant 

in compliance with the transfer and posting order dated 

31.3.2003 she was relieved from K.V.]3iflagUri with an 

instruction to join K.V.Khaflapara.. Accordingly, the applicant 

joined at K.V.Khanapara on 7th ri1, 2003 and thereafter 

she continued in the same school till 29th April, but 

j4 	
Cofltd 

. .2 
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surprisingly thereafter the impugned order of transfer and 

post4ng dated 25.4.2003 and 28/29-4-2003 were issued with 

direction to report at her foue.r vidyalaya i3inagUri witho 

-Ut assigning any reason in the said irpugned order. NOW 

the respondents came.wlth the plea, that there are other 

candidates who had opted for posting at Guwahati and they 

were figured above the applicant in the priority list. 

in this connection it may be stated that &t j.Choudhury 

who is said to be In Sl.No..2 in the priority list infaCt, 

very recently she was transferred and posted to K.V. 

MangaldOi from 1<V.TeZpUr but most surprisingly thereafter 

in order to accommodate said aat j.choudhury at K.V. 

Khaflapara the impugned order was issued against the 

applicant. Be it stated that said Smt j.Choudhury in 

compliance with the earlier transfer and posting order 

joined at K.V.Mangaldol in the month of April. 2003. 

However, the said documents/transfer and posting order 

could not be obtained by the present applicant inspite Of 

her best effort. Therefore, the i-Ionble Tribunal be 

pleased to direct the respondents to produce the relevant 

order of transfer and posting order of &nt j.choudhury at 

Manld9i and also to direct to produce the cancellation 

of transfer and posting order of 8it j.Choudhury for 

perusal of the Hon'ble Tribunal. 

It is pertinent to, mention here that the present. 

app 1 ic ant have C eme to learn from a re ii able source that 

Sit j..choudhury is now brought to K.V. Khanapara from K.Ve 

Mangaidoi and not from K.V.Tezpur. Therefore, suppression 

of these material fact before this Hon ble Tribunal smacks 

rnala fide and on that score alone the impugned order of 

transfer and posting as well as the relieving order are 

liable to be set aside and quashed. 

contd. .3 

/ 
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2. 	That with regard to the statement made  in paragraoh 

3.10, para 4 and 5 the same is categorically denied and 

the applicant further beg to state that as per existing 

transfer guideline and posting indicated in the transfer 

and posting order dated 31 .3 .2003 the present applicant 

has acquired a va1uale legal right for posting at Guwahati 

on spouse ground after rendering continuous 15 years 

service in the out station at Pasighat as well as at K.V. 

Binaguri In Jalpaiguri district of West Bengal. It Is 

relevant to mention here x that as per the entitlement 

point indicated in the transfer guideline the applicant 

has acquired a valuable right for posting at K.V. Khanapara. 

Therefore, the Hon'ble Tribunal be pleased to direct the 

respondents to produce all the relevant records including 

the individual application for adjudicatipn of the issues 

Involved in the Instant case. It is further submitted 

that the present applicant has rendered service at K.V. 

Binaguri at about 10 years and on that ground alone she 

is entitled to be posted at Guwahati to nable to join her 

husband who is an employee wprking under the Government of 

Assn and posted at Guwahati. 

It is further submitted that the applicant has 

already been shifted from Binaguri to Guwahati and by 

this time She w has settled down at Guwahati and her son 

also got admitted at K.V. Kharapara. Therefore cancellation 

of the posting order at this stage if implemented the same 

would causeirreperable loss and Injury.to.the applicant 

as well as other family raernbers. Be it stated that the 

respondents now made an attempt after a lapse of about 

1 month to bring it j.choudhury at K.V. Khanapara at 

the cost of present applicant and on that score alone the 

impugned order of transfer and posting as well as the 

order relieving the present applicant are liable to be 

set aside and quashed. 



VERIFICATION 

I, SMt Aparna Paul, wife of Sri Aun Bikash 

Paul, presently residing in the house of S,ri R.R. 

Dey, Ramkrishna Mission Road, Udaipur, Birubari, 

Lane No.4, P40d .Gopinath Nagar, Guwahati-781016, 

fllSt,f Kamrup (Assam) aged about 43 years, do hereby 

verity and declare that the statements made, in 

paragraphs 1 to 2 of tiis rejoinder are true to 

my knowledge and I have not suppressed any material 

fact. 

And I  sign this verification on thIs 13th 

day of May,  2003. 

• '"P 

Ap
Vt

7Lq_ AICCi 
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IN THE CENTR?L 43.MINISTRATIVE TRIBIiL 	GU'JAHATI BENCH 
fk\C'T 

/
JUL 

-. 
Mrs. Aparria Paul 	 . . . Applicant. C 

vs. 

U.O.I • & Ors. 	 . . . Respondents. c 

IN THE MATTER OF : 

Additiona written statement filed by 

the resoondents. 
¶ 

AND 

flrfljE MATT}LROF: 

The Ms jstarjt Commissioner, Kendriya 

Vidylaya Sangathan, Guwahati Region, 

Maligaon. 

-- Deponent. 

The additioria written statement of the respondents is as 

fol Lows : 

2 That the respondents submits that, the statement and 

averments made in the rejoinder are not aqceptable as these 

are against the existing record and denies the correctness. 

3. 	That the respcndents submits that the statement and 

averments describing the factual position which could not 

cleared by the applicant in the C).A. since the priority, list 

the concerned region were not annexed, the proper assistance 

has been provided by the respondents to arrive at the decisior. 

That the respondents submits that, the inter 

ransfer and os.1nq of an employee is made only to run good 

dministration till the final orders are made a per the priority 

list. In the present case the error is purely admin:Lstrative 

hich does not give any right who is wrongly posted. 

Hover, considering the staff strength of bther 

idyaiayas in the region and the policy of accommodating the 

ady teacher in the notional zone, the applicant could be 

Ccntd. ..2 
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z 
offered the vacancies arising in the GUwthati region e.g. 

1. Pasighat, 2. Tura, 3. Tengavally, 4, 	Jorhat, 

5. Mongal(oi, 6. Barpeta, 7. Roing, 8. Dibrugarh and 

9. Lakshimpur, 

5. 	That the respondent submits that in the view of 

the above facts and circstances stated the applicant 

is not entitled to any relief/reliefs as prad for in 

the original aplication as well as in the subsequent 

pleading and as such some is liable to be dismissed. 

Verjfjatjon . . 
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VERXEXCATION 
i _ 	- _ _ 

X, Sunder Singh Sehrawat, S/C Shri Harish 
thander, Age about 52 years, presently working as 
the Assistant commissioner, Kendriya Vidylay 
Sangathan, Guwahett Region, Maliga-on Ctariali, 
Guwahati12 do hereby verify that the statement 
made in paragrphs - S are true to my knowledge 
and those made in paragraphs j.L1 are based on records. 

And I sign this verification on this the 8R 
day o003 at Guwahati. 

Place s Gtahati 

DEPONENT 

Date :occ2, 
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FAXJSpeed Post 
• 	:. 	

endrya Vidyalaya SanRatlian 
	 Urgent. 

* . 	(L&C Seon) 
18, InsUtutional A 

TO 	

Dated C IN 3 

The Assistant Conmthsioner,• 
. Kendñya•Vidyalaya Sangathan 

Regional Office, GuwahatL 	- 

	

- 	 . 

- - Sub.: QA NO.92/2003 - Smt Aprana Paul, Music Teacher. 

	

:' 	 . 	 I  

tnvu fax letter dated 515 12003 annexed with a copy of the 	er dated 2.5.2003 passed by inc Al. uw 	• 	 the transfer order dated 31.3.2003 by winch the above said applicant was transferred trom hv, 
Binaguri to KV Khanapara baa been cancelled and an order to that effect was passcd.by . 
KVS (Hqs.) vide order dated 25.4.2003. A copy of the order is also faxed along with tlur

- 
 

•  letter. You are requested to kindly brief the matter to the KVS counsel so that a short 
affidavit can be filed before the Hon'blc Bench on 12.5.2003 itself. Compliance may be 
reported. Vakalatnaina duly signed by the Joint Commissioner (Admn.) is also enclosed. 

The tratcm of 3zui. Apama Paul nd Stnt. S. Ghosh were cancelled Oth the ground that the vacancy of KV Borjhar taken by computer Wa., manually deloted &*ju  th. -• computer but it remained as it is causing wrong transfer to KV Boijhar. The reason 
furnished above may also figure in the short affidavit, if need be. 

I 

Enclasabow 
• 	 Xo (p 

7/ç/D 

Yow' faithfully, 

(C.B.Soianj) o -:t \S3 
Section Officcr(L&C) 

¼ 
11 

- _-•_-_ 
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18, INSTITUTIONAL AREA 

SHAHEED JEET SINGH MARO 
NEW DELHI -11001 

ESTABLISHMENT SECTION 

F.1-1/2003-2004/KVS(Est(-iIl) 

1.. 
I heErIncat, 
AU Kendriy Vldy'alavas 

7 . . 

Dated:14.08.2002 

I 	 \. 
S ;b 	Annual request lwi 'ter Ui respeci of leaching and non-leaching staff of Kendriyo Vidyalnyas 

for the year 2003-2004 -appitcahons regardIng. 

Sr/Madarn, 

It has been decidud to Invite Ii esh applications from teaching and non-leaching stall of 
Vidyaftyas (excluding Principak and Vi:e-Principak) for effecting request transfers during the year 2003-
2004, AU are eligible to apply '.xcopt those covered by clause 18(d) of the existing transfer guidelines. 
Application format has been modified now and accordingly insirucUons have been revised to that extent, 
I irinco thoo omployooa who pmforrod ppl1eotlon for their request trnsfer In response to KVS(J tO) 
cii cuar No. F. 1-1/2002-KVS (Elli) dated 14.8.2001 are also directed to apply afresh in the new format for 
request transfers for 2003-04 s the earlier application does not conform to the present requirements and 
they viii not be considered strictly. Principals are requested to ensure this.' 

2. PUBLICITY 

There have been gene . 	mpIaints that the instructions accompanying application form are 
not made available to the applicants. It is made cleai that the awarenessoithe Instructions In proper 
perspective is necessary to fill up the application form without mistakes and with the correct codC (s) 
wherever necessary. Therefore, a set of three copies of this applicatlon is being sent alongwith Instruc-
tions. One copy is meant for official use, another for reference In the library, and the rest for display on the 
Vidyalayd Notice Boatd ' I 

3, HOW TO APPLY  

(I) 	Eligible employees desirous of seeking transfer can prefer only one app 	in quadrupli- 
cate) in the enclosed Ion net 	far for mU a-station or for Inter-statton). " 	 1 

(ii) 	The applications muet conform to the given format both in form and content. 

() 	No enclosure is allowed,with the application. 

Medical Cedificate in support of request on medical grounds and! or declaration regarding 
,employrnent of spouse are part of the application, They should be obtained/recorded on the 
body of the form 1t"eif to avoid detochrnenL 

Over-writing must 	iv.oided. 

, Utmost care should be taken to I iii up correct GPF/CPF No., KV code and Station codes after 
careful reading of all the insb uctions irl. the prescribed columns, respectively, Wrong codes, 
even if filled inadveitently, may lead to wiong transfer/posting, which cannot be changed iter 
on 



F,  

CODE OF CONDUCT REGARDING CANVASSING OF NON-OFflCIAL /OUTSIDE I 

ENCE 

Attention of all concerned is drawn to the provision of Article 55 (27) of Education code and \ 

RuIn 20 of OCS (CniirJuct) Ruins, Thn ompinyno concnmnd ho Inlnrmnci that any vlohitinn 

theeof shall rendc:r thorn liable br disciplina y .n;tion. Canvassing in any form, Ovet I or 
Covert, direct or indirect will automatically disqualify teaclier/stafi from being considered for 

transfer and hisfhc 	mine will ho removed tim n the priority list of tram sfor and discipliunt y 
action will be taker against the teacher as per UCS (CCA) Rules, 1965. 

ENDORSEMENT: 

(i) 	The applicntion and declaration wherever necessary.rnust be signed by (ho em- 
ployee himself/herself, App)lcatlons endorsed by spouse, parents etc for and on 
behalf of the employee is not acceptable and hence should not be forwarded. MediH 
cal Certificates must have the signature of cjlrgp_nJ.,cjiLef_Me.LQal Officer 

The forwam ding nato must be endorsed by the Principal alter, satisfying himself / 
herself personally of the correctness of the entries made by the applicant It has 

e been obsrved that the details furnished by the applicants are not subjected to proper 
verificatiomi belore endorsing the forwarding note. TherefQre, the Principals are re-

quested to PY  their personal attention to ensure correctness of the entries, so that 
wrong information does not affect priorilizalion. Any wrong information filled In by the 
applicanl'-; and duly counter signed by the Principal will attract.disciptinary action 

. . against the individual as well as the coJñië ning àuthbrit ............. . ....- - 

SUBMISSION OF APPLICATION 

Last date for submission of applications to the Principals of the concerned \fldyalaya1 in quad- 

muplicate, 15 1.10.2002. These may he arranged as 	QflJIiJQfl1eqUeSt5 and forwarded 

iii duplicate 	two ots with separate lists) to the Assistant Commissioper of the Region concerned not 

later 	 one copy of the application may be retained in theVldyalaya and the remaining 
copy containing Principal's endorsement be returned to the employee for his/her reference & record. 
Application of the employees wlo are not eligible to he considered for transfer in terms of Clause 1 8 (ci) of 

the Transfer Guidelines should not he forwarded to the ROs. Advance copy of application(s) forwarded 
directly by the Principals will not be entertained by the I-lead Quarters. sliguld  

will not he entertained. 

LATE APPLICATION: 

Applications received after the stipulated dates mentioned above, will not be considered. ] he 
applicants and the Principals should, therefore, strictly adhere to the target dates specified in pam 6 

above. 
in tinie 

YourF}, ithIuIly.  
($..Bist) 

Jt. CornniIs&I?I (#imri.) 

2 



.((Pt1 	H' ed 

Ass tt, Commissioner,  AU Roçjioi al Offices, Kendriyn Vklyalaya saiigatlmn. 	
/ 

(a) He/She is requested to go through each set of application caret ufly before SUbmiS-

siorc. May send one set to KYS (Hqrs) duly completed in alt respects as under, so as 

to roach by31.10.2O. 

POT, lOT & HM: 

	

	As one bundle to Fstt.lfl 
Section 

PRT, Misc. Categories & 

	

	As one bundle to Estt,lV 
Section 

Non-Teaching Stall: 
(Except Group-D) 

"Cd 	 . 
Instructions given vido KVS (110) circular No. F. 1 1/95KVS(EStt.11l) doted 6.9.9i may also b' 

followod, wherov''r required. 1110 Instructions nvilnhlo at clause 2(ii)(h) of transfer gi jidelines 

may be followed smupulously in the case of non-availability of ACR for any of the year itidi- 

cated at serial No, 9 of application form, 	 . . 	. 

May indicate entitlement points of performance as weU,as total/grand total there at Si. 

Sri No.9. 	 H 
Verily the ajplicatlon submitted by the applicant thoroughly. 

• 	' (d)' Shall feed in the application form as per instructions given in the training programme 
organized in the first week of August 2002, for the purposes of enabling on line transfer. 
The booklet distributed during tIio training programme may be utilized for the purpose. 
A copy of the same is enclosed for ready reference, For further Inquiry may contact the 

EDP Cell of KVS  

(e) 	In case of rneipt of appIicZttofl on niedical grounds, the same may be forwarded/yen- 

fled by the [ ,,Iedical Doard COnSUtUtGd at the Regional Ieve before adcptj 	proce 

dure at (d) ;bove. After feeding in the data, one set of application along with Medical 
Certificate in oniginl should be sent to the Headquarters for final verification and one to 

be retained by the Regional Of lice 

AU 01 licot s ni id Seclions of lcVS(l 10) 	 , 

OA 
Joint Commissioner (Admn.) 

119 
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JNSThUcTIQNS FQR.FILLINç lip /WPLIG/\1IQN FOR TRANEF  

ENERAL 

(i) 	
Transfers are mqulated in a limited time-frame, A sirglo cancellation of transfer is enough 
to upot the tici u'di ilnfcl iahi ci id hernpor the p.mDpect or n group 01 needy porooi . in floulng 
tmnslor, So cancellatloit of iu(luo)t to cliriingo III CIICUIflSILII1COO should be mode wltl'ilrr 10 
days of publication of priority list, The FAX No. of HO. is 011-6514179, Transfer, once 

effected, will not be cancelled. The employees are dissuaded in their own interest from 
taking chance with tlrc intent of obtaining cancellation later. 

All columns must be legibly fUled in Block letters using alphabetical numerical code, wher -
ever prescribed. No enclosures are allowed. Medical Certilicate/Doclaration should be 

obtained/made on the appropriate page of the application form itself. 

- 	Name of the Vrdyalaya where the employee is workinig presently must be expressed In 

Code. Present region code, present station code, present Ky. Code/present office code 

- . must be filled in, from the codes given in. the list of codes. In case of Non-teaching staff, 

the office code/KV Code should be filled In accordance with the list of, codes for offlce/KV 
Code Annexed, - 

POST HELD 	: These boxes given in the Top row on the front page of 
the application may be filled In from the abbreviations 

- 	 given below. 	 . 

POST 	--SUBJECT 	. 	- ---------- - 	- 	--------. 
	EtU 

T 	
e.g.

rained Graduate Teacher 	Maths 	[J[J] 	Li1EI{FJ 
Trained Graduate Teacher 	Biology 	TGT 	 BIOL 	- 

Trained Graduate Teacher 	English 	TGT 	 ENGL 

Trained Graduate Teacher 	I liridi 	 lOT 	 HIND 

Trained Graduate Teacher 	Sariskrit 	TOT 	 SANS - 

Trained Graduate Teacher 	Social 	TGT 	 SOST 
Studies. 

Post Graduate Teacher 	Biology 	PGT 	 BIOL 	 - 

Post Graduate Teacher 	Chemistry 	PGT 	 CHEM 

4 



) 

/ 

/ 
! Graduate Teacher Pfiysks PGT PHYS. 

Post c;ridunto Teacher Mntti P01' MATh 

Post Graduate Teacher Enghsh PGT ENGL 

Post Gmdualo Tonchor Hftidi PGT HIND 

iost Giduato,Toachoi' lkki y PG I I 1131 

Post Graduate Teacher Geography PGT GEOG 

Post Graduate Teacher 'umerce PGT COMM 
1'• 	•r,r 

Post Graduate Teacher Economics PGT ECON 

Post Graduate Teachc Sanskn PGI SANS 

Drawing Teacher 	.. Miscellaneous,. MSC  DRGT 

Physical Edn. Teacher Miscellaneous. 	, '.. 	 MSC PETR 

Yoga Teacher, ... Miscellaneous MSC YOGA 

Work Exp. Teacher Miscellaneous MSC WETR 

Music Teacher Miscellaneous 	- MSC ' 	MUST 

Primary Teacher PRT PRT 

Head Master 11DM HUM 

Non Teaching Staff Librarian NTS LIBR"'' 

Non Teaching Staff $updt NTS SUD 

Non Teaching Staff Assit. Supdt. NTS ASPD 

Non Teaching Staff UDC NTS UDCL ' 

Non Teaching Staff LOG NTS LDCL 

Non Teaching Staff Lab, Asstt. NTS LAST 

Non Teaching Staff Lob. Attendant NTS LATN 

Non Teaching Staff Group D' NTS GRPD 

5 



Except PrimaryTeachers and Head Master/Head Mistress all other'would ise both th 
J, ck of the boxes. Primary 1 eachers and Head Master may leave the second block of boxes \. 
blank.  

SI. NO.1 NAME  

Write full name without any prefix like SHRI/SMT/KUM One box is meant for one alphabet Add 
additional box, if necessary. Leave one box blank between initials and name. 

e.g. Shri AJay 1  Kumar Pam will 
be written as  

K] 	AE  or 	jA[Y[ 	 R 

SI NO 2 WHETHER MALE/FEMALE 
Write M for Male andF for Female. 	 i ,  V1 	 ., 	., 	. 

SI. NO, :314(I) & (ii) (a)&(b):. Date of Birth/Date of Appointment in the present potIpTE,OFJOINlNG 
THE PRESENT K.V./STATION (IN THE PRESENT POST) ''•" " 	, 

'These columns are to be filled in Christian Era, the date 
followed by month and year in "DO MM YYYY" format. 
For example Third Septombor, Nineteen Eighty Four will 
be written as 

Wr 	 9J8J 

(Date of appointment In present post should exclude any service on ad-hoc contractual basis,)!' 

I. 
' I 

7s1. NO. --5 DETAILS OF LAST TRANSFER: 
The reason cot, has to be filled in by the, Code No. s detaIled below: 

Code No. 

1 . 	Transfer t:n i Surplus grounds in Pubic interest due to withdrawal of post/closure of 
stream/Ky, '  
Transfer ii Public interest on displacement (for accommodating the request of 
other teai er/staff) 	 S  
Transfer in Public interest, on Admn. Grounds. 
On direct nppolntrneni 
On promotion 
On reque::;t transfer  
On return from long leave 	 . 
Other grounds 

SI. NO. 6 : 	OPOUNDS ro' 	l'iKll'JG 'mANSrlTi 
The grounds envisaged in the transfer guidelines have boon assigned Catoqory 

Codes (alphabetical). DIiion Codes (numerical) having entitlement points as loi-
lows: 

6 
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GROUNDS 
j I 	C;A1EGy DIVISION 

- 

CODI: CODE ENTITLEMEN-,- 
C) OTHERS 

--------- ------------- -.-- POINTS 

I) 	Less than two 
Years 

LTR 03  Less than Iwo years 20 
to retire 1 to retire I.e on or before 

31.3,2005 

ii) Noith East and 

Hrnd S(ation 
I 	NEH 04  Stall posted In 7 	NE 20 

States, SIIKIM, A&N 
Islands and listed Hard 

I stations completing their 

I tenuro 	years) as on 
31.3.2003 

ill) Blind and 
Physically 

PHD 05 Visually and  15 
handfcappe , orthopoaçJlcauy 

handicapped persons 
iv) Ladies not" 

havi ng spouse 
LNS 11 Unma rried/Divorced! 12 

Widowed Lady 

'v) Other grounds OGS 12 Oth 	grounds not covered by 10  
(C) (I) to 	(iv) & (vii) 
and also cases not 

- 

covered under 
ti'tedlcal gIound 
or Death of 
Spouse ground 

vi) On completion 
of more than 3 

SPS 13 Other grounds on  oi 	for each 
years stay at the colnpletioii of 3 years  year of stay 
pr esent statlo Stay  , exceding 3 e

years 
subject to 
maximum 
of 20 points 

vii)'Joining the JSP 06 Spouse in KVS 20 spouse 
07 Spouse in CertraI Govt. 18 
08 Spouse in Central 

AutoNomous Bodies /PSUs 15 
09 Spouse in State Govt/State 

Autonomous Bodies/pSU5 12 
10 Spouse in Private service/ 

self empioyE?d/ others 10 

7 



Name of State 

1, 	Chhatisgarh . 

• 	 . 

Gujarat..... 	
•'. 

4 	. 

• 

4 -. . 

.... 

... 

Name of Kendriya Vidyaiaya 

choli____________________  
Baikuitpur 
Kiraridul 

,I  

- 

KV Code 

1514 
1515 

l 	1540 

1013' 
BhujNCanttJ  1014 

_DantiwadaBSF 1016 
DhamnRdhara 	A 

1017 
NaIiYaAFS 1031 .. 
Okhn 	 . 1032 
Wadsar,AFS 	 . 

.. 

1006 

Himachat Pradesh 

-_ 

1617 
Chamera No. INHFC) 1623 •• 

. Jammu & Kashmir,  

_ 	

• 

il .. 	I 

Jharkhand 

Band1p.,'BSF 	
____ 

Kis.i 
_  

..,.... 
Singharashi AFS 

16181 

.
1637 

1800 

Karnataka 	. 	
. Donimaiai 1065 

Mahrashtra Karanja,NAD 1205 

Orissa. 	. 

....... 

.....  

Koraput 1178 

Rajasthan,• 	. 

• 

.. 

8UaneLNAL 
.- ............. 

1572 
Jatina Cantt. 

-- 	 ----- - ---- 
_____ 1553 

lJttartai, AFS 
.., 	..-..,....,-, 	......-,., 

1584 

10, 	Uttironcha 

• 	. 

4 	
.• 

1355 
MukteshwaijVR I 1362 
Uttknshi  1374 

UUar Prodesh Riimndriagnr 1796 

West Bengal Hasimara 	 - 1249. 

• 	 -. 	

- 	 - ,-.. . 

••' 	 *'°V4l 

No) 	 ., 

i) 	
The above Codes are just Indicative of the grounds and not to be, construed as the ordor 
priority. Appflcants havinq more Uran one ground amongst the above may Indicate their cJioices 
in Category Code DIVHOI 1 Code and Entitlement Points accordlncjly. 

While calculating the 	riod of stoy, the period or per od of nborico from dutIo exceeding 30 
deyc ('15 doye in 	: f:tIut Glicidrir and MN lsJ rd) at a etretch oilier than on matonrity 
leave, trainIng or vacal on is to ho excluded, 

Listed Hard Stations  

8 
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JOE  

 0' ' 	' 	. 	fi_3:' 	"'.' 	 Nf  

• 	ç 	 - 	 \. 

-SI. NO. 7 	 1'l so who will be completing thcr stay of 3 years in the N.E. Stations, 

Silki;n, AXN Islands and Hard Stations or 5 years elsewhere as on 31-3 

20003 may [III in 'Y' in this Column otherwise 'N'. The stay period should 

e>:clude the period of absence as given under note (ii) of SI. No. 6 above. 

SI. No. 8(a) and (b): Air employee who was rendered surplus earlier and redeployed on or after 

1 .1 .1998 would get the benefit of stay at the previous station along with tIm 

stay at the pi osunt station for consIdering hIs/her' roquost to a now slalior 

(e ciuding U re tation from wI 1010 declnrod surplus earlier). But In caso, tIi 

erirployee wants to claim the same station, as one of the 5 choices, from 

whore lie/she was rendered as suiplus, then the period of stay at the new 

place after being declared surplus will now be counted with respect to coin-

ing back to the same station.  

TIriis confined only to cases where teachers have been transferred out on 

being rendered surplus from the North East, J & K and other hard stations 

on or after 01.04.1998, 

schQpI, will not 	qjRIdjQLLcfl 
......................... 

(To fill in the K.V. code and station code where you are presently posted, 

along with the period of stay, period of absence and reason for transfer. 

The Code Nos. for the reason for transfer are as given under item no. 5. 

Details of earlier transfer within the last five years may be filled in (as enu-

merated above) before joining the present KV/Station on surplus grounds.) 

SL NO. 10.1 	' ForintraStijjo1LTraflLQ[ 	
.; 

Code Nos. of five choice KVs in the same station where you are posted 

present can be filled in, according to your preference order 

SI. No. 10.2 	.. 	. For inter stationtransfers 

Codes numbers of five choice stations can he filled In, according to your 

prelereilce order subject to the grounds choen, choice station is periniss-

ble. 

Note; 	 Employees are eligible to apply only one application in quadruplicate El 1 I-lLl 

FOR INTRA STATION OR FOR INTER STATION. \nyppjJcpp!LloiJn(.l I illeçlin 

for both inter and irihas 	or 1W. 

I 
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,,. 	..: 	... 	... 	. .. 	 0 

Si, NO.11: CATEGORY OF PLACE WHERE SPOUSE IS WORKING. 

Tho Codo pro"'cribod nro: 

Spouse working at or under orders of transfer to the station of choice, or nearby. 

: 	Spouse woridng at the same station where applicant is currentlyworking.. 
03. 	Choice stations bear no relation to the place where spouse is working. 

Sl.NO.12&13  
* 	 0• 	 . 	

0 	 0 	 t 	 . 

In case the answers are In the affirmative write Y: Otheise Write 	 ..... 
cr 	0 	

• 

The Medical Cerfflcateor declaration is to be obtained on the body of the application itself, Only 

Cancer, Paralytic Sroe, Renal failure orcoronary,arterydisease.whore.by-as yry has boon actu-
ally done forseif, Spouse and dependent children are considerod asvalIdfortrqsfer on medical grounds 

when facilities fortreatment are not available at the station of posting (duly, ceçtified by a Govt. Medical 

Officer not lower than the rank of a Civil Surgeon). 
•0 - 

SI. NO.14 : TYPE OF DISEASE 	 0 	
0 

Depending upon the disease certified by the competent authority indicate the type of disease in the 
0 	

following Codes in case transfer is sought on medical ground as well and answer against SI. No. 13 is in 
O 	

H1 	 .* I' 	
,..:, 	

•o;j 	 H1). 	
0 

the affirmative. 	0 	
0 	 0 

H 	CQE 	TYPEQE.PJ.E 	000 	 0 

0 	 CN 	/ 
0 	

CANCER 	 .H'!l10 1 	0 
000 	

PSH 	,H:l,PARALYT(C STROKE 	/ l 	 cr1 

IRF 
0 	

RENAL FAILURE' 	0' 	 ) 	
•* nq 

0 	 0 	 I  

CA ,0 	
CORONARY ARTERY DISEASE WHERE BYPASS 

SURGERY HAS BEEN ACtUALLY DONE 	
1 

OT0* I 	 - OOtOTHERDISEASE 	0 	 0 
 .• 	

: 

• 	 . 

The brief description of llUross which will be cotrldored as medical grounds for tire purpose oi 

transfer, in termsof trarsfer guidelines is as under. Medical terms referred herein will bear meaning as 

given in the Butterworlh's Medical Dictionary. 
0 0 •0 

1 0 

- 	

0 	

i 
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(I) 	Cancc (n tallcji rr it) 

It is the presence of uncontrolled growth and spread of malignant cells. The definition cancer 

leukemia, tymphomas and l-lodgkin" disease. 

Exclusions: 

This excludes non-invasive carcinoma(s) in-Situ, locallzed non-InvasiVe tumour(s) revealing early malig-

nant changes and tumour(s) in presence of HIV infectiorì or. AIDS; anyskin cancer excepUng malignant 

melanoma(s) are also to be excluded 

(ii) 	Paralytic Stroke 
(cre b roVaSCUlacde) Deathnf a prticn of the bra dueto vascular causes such as (0) 

Hemorrhage (cerebral), (b) Thrombosis (cerebral), (c) Embollm (cerebral) causing tot pe 

manent disability of two or more limbs persisting for 3 months after the illness. 

Excluslor'S
.' 	 r 	'' 

I 	; 

(I) 	Transient/Isc ll2o lic ttadcs. 	
I' 

(Ii) 	Stroke-like synch cmoS 10sultirig from 

Head Injury; 
Intracranial space occupying lesions like abscess, traumatic hemorrhage and tumour. 

Tuberculous rneningiU PogefliC meningiUs and rnening000Cal meningitis. 

(ill) 	Renal failure 	 'P  

It is the final renal failure stage due to chronic irreversible faflure of both the kidneys. It must be well 

documented, Tho toacher nist produce evidence of undergoing rogular haemodialYSlS and other rel-

evant laboratory InvestIgations and doctor certilicaion. 

Coronary artery disease where by-pass surgery has been actually done: 

The use of surgery on the advice of a consul tan1 cardiologist to correct narrowing or blockage of one or 

more coronary arterIes. 

Exclusions 

Non-surgical techniques uch as the use of either ,  balloon or laser via a catheter introduced through the 

aerial system are excluded. 

11 
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Si. NO 15: RELATIONSHIP 

This colurun iq oppilcribk whore Ii ai is(nr 	
couçjIi on Medical Gi our ids ond CoIumn 13 arid 14 am 

;o flUod in. The relotiOflSIlIi) )l ii n paflotit with Urn applicant si touid he Indicated In the cOUOWlflg Code:;: 

SI: 	- 	Self 

SP 	- 	Spouse 	 : 

CH 	 Dopendent ChUdren 	
h I 

OT 	- 	Others 	
r• 	: 

PH.YSICALYHANDlCAFEtJ Explar iation 

Transferof blir4 and orthopadically handicapped teachers providedthOY.fUlI the,folloWhg condi 

tions:1 	t: 	: 	 H 

hi 

Blind teacher having vision less than 3/60 or field vision less than 10 both eyes as 

certified by the Head o[the Ophthalmologic Department of Government Civil Hospi-

tal. 
OrthopadicailY handicapped teacher who has a minimum of 40% permanent partial. 

disability of either upper or lower limbs or 50% permanent partial disability of both 

upper and lower limbs together 1  as certified by the Head of OrthopediCS Department 

of a Government Civil Hospital according to the standards contained in the manual 

for ortlinpodic Surgeon in Evaluating Permanent Physical Impairment brought out 

by the American Academy of Orthopedic Surgeons. USA and published by Artificial 

Limbs M; tnufacturinP Corporation of India, Kanpur. 

4 .' 
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